
RATIFIED MINUTES OF MEETING No.21l16 OF NORMS COMMITTEE-I OES-I SECTIOIII)
HELD ON 19.01.2016

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serialorders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.
(iiD It may also be noted that Shri Parween Sharma, DDG has since been transferred from

DGFT to Department of Commerce. Hence all applications/representations/reply to the
Deficiency letters etc. may be sent to Shri Darshan Singh, Additional DGFT and

Chairman, NC-I or to Shri Haradhan Das, FTDO, DES-I Section. Their email addresses

are: darshan.sinsh@.nic.in & haradhan.das@nic.in/nc1.dsft@nic.in. All firms are also

requested to maiUsend their present valid email addresses so that correspondences can be

made through email only.

The meeting No. 20116 of the Norms Committee (NC-l) for the licensing year 2015-2016 was held on

05.01.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign

Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign

Trade Policy 2015-2020 / Handbook of Procedure Volume. The following Members of the Committee

were present in the meeting: -

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

Sh K.K.Tiwaril.A 476 23063321 DHI′ U.B.

2. Sh S.K.」 ain′ D.0. 428A 23063321 Extn.3318

23063166

D!PP′ U.B.

3. Sh.  Kanwa‖ nder Singh  sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC{MSME)′ N.B.

4. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.

I -The Committee considered the individuol cases of the oaendo of this meetinq aenerated throuqh the
online svstem of NlC. The decision token thereon ore os under:-

\\ry HARADHAN DAS'' Foreign Trade Develoqme$ Olc91
bireciotate General of Foreign Trade

Dcoarlment of Cornmerce
U,.1Yog Bhav'atr' "r '" '' 'lli

No.:2/20/80‐ ALC2/2013 Name:L&T― MHI No/Date:21/80-

GENERATORS
19.01.2016

The committee noted that the firm has not replied to the deficiency (raised by DHI) letter
to them on 28.12.2015 and decided to send final reminder to the firm to furnish reply immediately

which the case will be rejected with direction to the firm to pay applicable custom duty with

No/Date:0310753783
:01/80/050/00390/AM14/ 15.10.2013

for EODC.Case is deferred to 01.03.2016.



Case No.:68/3ノ 80‐ALC2/2014 Party Name: ALSTOM
TRANSPORT INDIA LIMITED

RLA File

:07/21/040/00636/AM14/

1器為d徴∫『式、T              IApproved

|

Decision: The committee decided to ratifu the norms based upon the DHI U.O. Note No. 3(56)/2014-

W (B) dated22.l2.20l5 (Copy of the comments to be sent to firm and RA).

RA may take further necessary action accordingly.
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repeat basis of AA No.0710099232 dated

received through email.

1

師
Lic.No/Date:07lOl}l249 lDefer
13.01.2014

Decision: The Committee noted that the firm's reply dated 27.08.2015 has been sent to MSME on

12.10.2015 followed by reminder on23.12.2015 for comments. MSME has requested to provide one

ICOpy Ofthe reply again for consideration ofthe case.Case is deferred to 01.03.2016.
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Decision: The Committee noted that the firm's
followed by rem inder on 24.06.20 I 5 ; 20.07 .20 I 5,

is defelTed to 01.03.2016.

reply dated 16.03.2015 sent to DEIT on 23.03.2015

11.09.2015 and 28.12.2015 for cominents.

Case No.:18/25/80-ALC2/2013 Pafi Name: BOTIL OIL
T00LSINDIA PVT ALC2/2015

19.01.2016LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00451/AM14/

Lic.No/Date:0510378995

11.02.2014

Decision: The committee noted that the unit has submitted representations in various Advance

Authorizations where the unit has been requested and reminded earlier to furnish essentiality certificate

issued by the Directorate General of Hydrocarbons. The committee also noted that in these

representations, the unit has sought to grant waiver for submission of DGHC certificates in respect of
in AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note

04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their

y野
0山鰹B椰聰 :
DirectOrate

3:日躙翼:窯躙鏑

:01/80/050/00542/AM14/ Date:01.03.2016

File:01/80/050/00079/AM15/

No.:11/25/80‐ALC2/2013 Name:ALSTOM No/1)ate:21/80‐

INDIA LIMITED

Party Name: ZENITH
PRECISION PVT LTD。 ,

No/Date:21/80-

File



「

―帆…3躙眈 E叫 1濶… 町
~

icomments and clarification. It was also noted that Policy VI Section had further taken up this matter
i

lwith the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU Section

jvide their OM No. 354114812013-TRU dated28.02.2014 offered comments/clarifications on this issue.
I
1

iThe committee decided that since Policy VI Section had earlier taken up this matter with the TRU

lsection, the matter was again referred to Policy VI Section for taking up the matter with the TRU
Section, Department of Revenue again bringing to their notice the request made by the unit for
granting waiver for submission of DGHC certificates and reminder to PC-VI Section was also

issued on 19.10.2015 to expedite repty.

iCase is deferred to 01.03.2016.

Decision: The committee noted that the unit has submitted representations in various Advance

g jAuthorizations where the unit has been requested and reminded earlier to furnish essentiality certificate

issued by the Directorate General of Hydrocarbons. The committee also noted that in these

i lrepresentations, the unit has sought to grant waiver for submission of DGHC certificates in respect of l

, ,cenain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note 
i

i ]aut.a 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking theirl

I jcomments and clarification. It was also noted that Policy VI Section had further taken up this matter 
I

夕宅魂ig‖船B胎 Rヽ燿管甲
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

|
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lDecision: The committee noted that the unit has submitted representations in various Advance j

iauthorizations where the unit has been requested and reminded earlier to furnish essentiality certificate 
I

jissueO by the Directorate General of Hydrocarbons. The committee also noted that in these 
I

lrepresentations, 
the unit has sought to $ant waiver for submission of DGHC certificates in respect of 

I

lcertain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note I

laatea O+.0:.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking theiri

and clariflcation. It was also noted that Policy VI Section had further taken up this matter

the TRU Section of the Department of Revenue vide their note dated28.02.2014. The TRU Section
their OM No. 354l148/2013-TRU dated 28.02.2014 offered comments/clarifications on this issue.

committee decided that since Policy VI Section had earlier taken up this matter with the TRU
the matter was again referred to Policy VI Section for taking up the matter with the TRU
Department of Revenue again bringing to their notice the request made by the unit for
waiver for submission of DGHC certificates and reminder to PC-VI Section was also

on 19.10.2015 to expedite reply.

is deferred to 01.03.2016.

No。 :46/3/80-ALC2ノ 2014



their OM No.354/148/2013-TRU dated 28.02.2014 offered comments/clariflcations on this issuc.

committee decided that since Policy VI Section had earlier taken up this matter with the TRU

tion, the matter was again referred to Policy VI Section for taking up the matter with the TRU

ion, Department of Revenue again bringing to their notice the request made by the unit for

waiver for submission of DGHC certificates and reminder to PC-VI Section was also

on 19.10.2015 to expedite reply.

is deferred to 01.03.2016.

|

Meet No/Date:21/80-

ALC2/2015
19.01.2016

RLA Flle

:05/24/040/00454/AM14/

Lic.No/Date:0510380488

27.02.2014

Decision: The Committee noted that application of the firm has been sent to C&PC on 16.04.2014

followed by reminders dated 03.06.2014, 08.10.2014, 12.11.2014, 27.01.2015 and 27.03.2015 fori

comments which is still awaited.Reminderto C&PC has been issued on 18.05.2015 and DO letter from l

irman to Joint Secretary; C&PC has been issued on 23.07.2015 and 29J2.2015 to expedite

ase is deferred to 01.03.2016.
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ion: The committee noted that firm's reply dated 16.12.2014 has been sent to DEIT on

01.2015 for comments. Reminder to DIT through E-mail has been issued on29.04.2015 followed by

relninders on 30.07.2015,07.10.2015,06.11.2015 and 28.12.2015 to expedite conlinents.

ase is defcrred to 01.03.2016.

iepresentative 1Strri Ravi Gupta, Manager) appeared before the NC did not have the requisite technical i

competence, the Committee decided to call the firm's representative with requisite technical:

competence for PH again on 08.12.2015. However, due to flood in Chennai none from the firm was

jableio attend the PersonalHearing on 08.12.2015. However, the firm's representative did not attend the

Persona Hearing on 19.01 .2016. Accordingly, NC decided to give the firm last chance to attend the PH

in the next meeting to be held on 0l .03.20 16. Case is deferred to 0 I .03.20 I 6.

Ｆ

‐
‐２

‐

IQ File

Paty Name:AEROTO
BOLDROCCHIINDIA PVT.
LTD., 醸鞣

州∈
ILic.No/DtteЮ ,10156209

:l繋:器鏑

:01/80/050/00015/AM15/ Date10 1.03.2016

Party Name: STERLITE
TECHNOLOGIES LTD.

Case No。 :34/5/80‐ ALC2/2014

派

72/3/80‐ ALC2/2014

師

No.:4/3/80¨ ALC2/2014

19/AM15/
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Decision: The committee noted that the firm's representative with technical competence was called for
personal hearing on 27.10.2015 to explain their import/export items. However, since the firm'sr
representative (Shri Ravi Gupta, Manager) appeared before the NC did not have the requisite technical I

competence, the Committee decided to call the firm's representative with requisite technicali
competence for PH again on 08.12.2015. However, due to flood in Chennai none from the firm wasi
able to attend the Personal Hearing on 08.12.2015. However, the firm's representative did not attend the
Persona Hearing on 19.01 .2016. Accordingly, NC decided to give the firm last chance to attend the PH I

in the nexJ meeting to be held on 0I 03,2016, Ca.se is deferred to 0l .03.201 6.

j lDecision: The committee noted that firm's reply dated 16.12.2014 has been sent to DEIT on

I iO0.Ot.20l5 for comments. Reminder to DIT through E-mail has been issued on29.04.2015 followed by

I lreminders on 30.07.2015, 07.10.2015,06.11.2015 and28.12.2015 to expedite comments.
; ;Case is deferred to 0l .03.2016.
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ision: The committee noted that the unit has submitted representations in various Advance

uthorizations where the unit has been requested and reminded earlier to furnish essentiality certificate
issued by the Directorate General of Hydrocarbons. The committee also noted that in these

5撚WTi児‖i糧漱諸lttt電礼よ1盟肝翼驚FVぷ開1:駅1篭in写鷲悧
04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their
and clariflcation. It was also noted that Policy VI Section had further taken up this matter

with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU
Section vide their OM No. 3541148/2013-TRU dated 28.02.2014 offered comments/clarifications on

this issue.

The committee decided that since Policy VI Section had earlier taken up this matter with the TRU

VP/, HARADHAN DAS
" Foreign Trade Develoqme$ {mc91

Direciorate General of Foreign Trade

DePartment of Commerce
UdYog Bhawan, New Delhi

1.03.2016

Case No. :68/12180- ALC2l20l4',Party Name: STERLITE No/Date:21/80‐

TECHNOLOGIES LTD.
19.01.2016

10781682

1.03.2016

No.:15ノ 10ノ80‐ALC2/2014 Name:ARIOLI No/1Date:21/80‐

MACHINERY PVT 15

1.2016

File

1/040/00090/AM15/

The Committee noted that the firm has not furnished complete reply to the reminder sent to
on28.12.2015 and decided to send final reminder to the firm to furnish complete reply including

and import weight immediately failing which the case will be rejected with direction to the firm
pay applicable custom duty with interest for EODC.
is deferred to 01.03.2016.

No。 :34/12/80-ALC2/2014

the matter was again referred to Policy VI Section for taking up the matter with the TRU



:ムgili t11lLittL ib i131i 16titt the request made by the unit fOrSection,Departlnent of Revenu(

2ranting waiVer for subnlission of I)GIIC certiflcates and renlinder to PC―
VI SeCtiOn Was alSO

issu:I~島 19。 lo.2015 to expedtte reply.Caseヽ
detrred to 01.03.2016.

|:The Committee noted that the f11111's reply sent to C&PC On ll.02.2015 followed by

on 18.05.2015,E》 O letter dated 23.07.2015 and 29.12.2015 to expedite conllnents.
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Case No.:4r21/80‐ ALC2/2014 Parry Name: ZENITH

rred to 01.03.2016.
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No。 :21/24/80‐ALC2/2014 Name:THERMAX No/Date:21/80-

&WILCOX 15

SOLUT10NS PVT.

File File

1/80/050/00566/AM15/ 1/83/040/00168/AM15/

.2015 has been sent tO E)Hl on
)cision:The COmmittee noted that the f1111・

'S reply dated 19.11

.11.2015 for comrnents.Case is deferred to 01.03.2016.

No/1)ate:21/80-

5

No.:40/24ノ 80‐ ALC2/2014 Name:POLY MEDlCURE No/Date:21/80‐

.2016

12.12.2014

is defelTed to 01.03.2016.

No.:41ノ24/80-ALC2/2014
No/Date:21/80-

5

19.01.2016

Ｆ
‐
‐
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‐
‐
‐

:The Comrnittee noted that the fl1111's reply sent to C&PC On ll.02.2015 followed by

On 18.05.2015,E)O letter dated 23.07.2015 and 29.12.2015 to expedite conllnents.

Party Name: POLY MEDICURE



|ICaseisdeferredto01.03.2016.
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Case No.:42l24180-ALC212014 iParty Name: POLY MEDICURE lMeet No/Date:21180- Status:
ALC2/2015

Decision: The Comn■ ittee noted that the f11111'S reply sent to C&PC on ll.02.2015 foHowed by

inder on 18.05.2015, DO letter dated,23.07.2015 and 29.12.2015 to expedite comments.
is deferred to 01.03.2016.

HQ Flle

:01/80/050/00597/AM15/

Decision: The Committee noted that the firm's reply dated 13.01.2016 has been received and is being
to C&PC for examination and comments.
: is deferred to 0l .03.2016.

RLA File
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PaftyName: SHAKTI PUMPS

(INDIA)LTD.,

Mcet No/Date12 1/80‐

ALC2/2015
19.01.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter
sent to them on 28.12.2015 and decided to send final reminder to the firm to furnish reply immediately
failing which the case will be rejected with direction to the firm to pay applicable custom duty with
linterest for EODCo Case is deferred to 01.03.2016.

1跳危刷:OЮ0051/AM15/
晩NげDた鋼∞“●5B鳶ぉ1¨ 6

Paty Name:ALSTOM
TRANSPORT INDIA LIMITED

Mcet No/Date:21/80‐

ALC2/2015

Paty Name:POLY MEDICURE
LTD.

貯
HARADHAN DAS

Foreign Trade DeveloPment Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

Case No.:55/24/80-ALC2/2014

19.01.2016

rcision: The committee decided to ratifo the norms based upon the DHI U.O. Note No. 3(56)/2014-
W (B) dated22.12.2015 (Copy of the comments to be sent to firm and RA).
may take further necessary action accordingly.

No.:52/24/80‐ALC2ノ2014 Name:STERICAT No/Date:21/80‐

PVT LTD. 5

File:01/80/050/00600/AM15/ File

1/040/00110/AM15/

No/Date:21/80-

The Committee noted that the firm's reply has been sent to C&PC on I 1.02.2015 followed
reminder on 18.05.2015, DO letter dated 23.07 .2015 and 29.12.2015 to expedite comments.
is deferred to 01.03.2016.
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蔦 ё &Pc on H.02.2015 fonowed

Decision:The COmmittee noted that the f11111'S reply has been sent

bv relninder on 18.05.2015,E》 O letter dated 23.07.2015 and 29.12.2015 to expedite corninents.
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is deferred to 01.03.2016.
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Pa“y Name:SHAKTIPUMPS
(INDIA)LTD。 ,
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         las been sent tO C&PC On ll.02.2015

Decision:The COmmittee noted that the flilll's application has b(

fonowed by renlinder on 18.05.2015, E)O letter dated 23.07.2015 and 29.12.2015 to expedite

認鵬 盤詰:硼棚
3:則鳳 :l貿:躙鵬

No.:38/24/80‐ALC2/2014 Name:POLY MEDICURE No/Date:21/80‐

5

is defelTed to 01.03.2016.

Meet No/Date12 1/80‐

ALC2/2015
19.01.2016

is deferred to 01.03.2016.

No.:44/3/80-ALC2/2015
No/Date:21/80¨

15

for EODC.Casc iS deferred to 01.03.2016.

No。 :39/24/80‐ALC2/2014 Name:POLY MEDICURE No/Date:21/80‐

8

is deferred to 01.03.2016.
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ICase No。 :4/24/80‐ ALC2/2014
|

|

Parり Name:TERUMO
PENPOL LIMITED

,cision: The Committee noted that the firm's application has been sent to C&PC on 11.02.2015
lowed by reminder on 18.05.2015, DO letter dated 23.07.2015 and 29.12.2015 to expedite
ments.

is deferred to 01.03.2016.
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Mcet No/Date:21/80-

ALC2/2015
19.01.2016

reply dated 02.01.2016 has been sent to DHI on

Case No.:3/24/80… ALC2/2014 Ptt Name:TERUMO
PENPOL LIMITED

Meet No/Date:21/80‐

1悧鼎
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:01/80/050/00548/AMl5/ i:531241040100013/AMl5/

lpplication has been sent to C`と PC on ll.02.2015
r dated 23.07.2015 and 29.12.2015 1o expedite

iCase No. : 75 127 180- ALC2 l20l 4
I

:01/80/050/00700/AMl5/ ),:0512410401004871A]lr{151
Lic.No/Date:0510392875

15.01.2015

Decision: The Committee noted that the firm's application has been sent to C&PC on 11.02.2015
followed by reminder on 18.05.2015, DO letter dated 23.07.2015 and 29-12.2015 to expedite

:01/80/050/00196/AM16/    :03/95/040/00752/AM15/

Decision: The Committee noted that C&PC vide its OM No.460filt}4lz}l5-Pc-il dated 30.09.2015
has provided comments for ratification of norms. However, after perusal of the comments NC decided
to ask the TA to clarifr whether the same lenses imported by the firm are being used by them in the
Export Product. However, as C&PC did not reply, NC decided to send a reminder to them to clarifu the
issue urgently. Case is deferred to 0l .03.2016.

Y)* HARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

Paty Name:MOTHERSON
SUMISYSTEMS LTD.,

is defelTed to 01.03.2016.

ICase No.:11ノ 9/80‐ ALC2/2015 Party Name: STYL RITE
OPTICAL INDUSTRIES ALC2/2015

19.01.2016

No/Date:21/80-

File

5

1.2016

No/Date:21/80-

5

No/Date:21/80‐

File

19.01.2016



case No.:40/27/80‐ ALC2/2014
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P冨りNamc GALA PRECISION 4ヽeet No/Date:21/80¨
ALC2/2015
19.01.2016

TECHNOLOGY PRIVATE

Lic.No/Date:0310793108

20.01.2015

: The committ"" not"d thut th" firm's replv dated 30'12'2ors *": iT:?3*:: flt1i:r"i*:'::lslon: i nc coI1lI11lL“じllυ LCuし■■oし し■■V■■■■■●ツ̂― r^′ ――
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      Iote No.12/5/2016‐ TSW/36 dated
the fl111l to Submit the fol10wing infollllation as per DIPP IDヽ

19.01.2016:-
Reply submitted by the firm vide their letter dated 30'12'2015 has been perused and they

Retainers(Export kem at Sl.No.3).

is deferred to 01.03.2016.
|

Mect No/Date:21/80-

ALC2/2015
19.01.2016

HQ File:01/80/050/00633/AM15/

Note No.

ALC2/2015

RLA File Lic.No/Date:1710006043 Defer
Date:01.03.2016

:17/24/040/00180/AM15/ 30.01.2015

may be asked to submit the following information:

1. lnformation in respect of sl. No. 12 of Standard Deficiency Format' for different types of

Suction&DischargeValveReed(ExportitematSl.Nol&2)&Retainers(ExportitematSl.
No.3)proposedtobeexportedagainstthisAdvanceAuthorization.

2. Quantities of each type of suction & Discharge Valve Reed (Export item at sl' No 1 & 2) &

Decision: The cornmittee noted that firm's application has_

iollowed by reminder on 31.7 .2015,26.09.2015 and 29.12.2015

慰茫 ∬譜:黒l器l篤跳轟1¥淋‖
G∞

been sent to MSME on 23'04'2015

to expedite comments. It is informed

for their reply. NC decided to remind

is deferred to 01.03.2016.

P額りName:IND―SPHINX
PRECIS10N LTD.,

:22/24/040/000961ヽM15/

Lic.No/Date:2210015179

case No.:9/27/80-ALC2/2014 P額りName:KINECO KAMAN
cOMPOSITES‐ INDIA PVT

Ｆ
‐
‐
‐３９
‐
‐
‐

:01/80/050/00632/AM15/

RLA File

:07/24/040/00385/AM15/

Lic.No/Date:0710107542

102.02.2015

Defer
Date:01.03.2016

―

―

― 一 一 ～
―
― 一
   

―
一 ― ―

―― 一 ― 一
― ― 一 ―

                ~~~~~~~~     .2016 and additiOnal info111lation

Decision:The COmmittee noted that the fln■ 's reply dated 04.01

dated 13.01.2016 has been senttO DI1l on ll.01.2016 and 14.01.2016 for examination and conllnents.

is deferred to 01.03.2016

10 片  HARADHAN DAS
Foreign Trade Development Ofiicer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

No.:8/27/80-ALC2/2014

File
.01.2015

No/Date:21/80-

19.01.2016

Name:BANGALORE Mcet No/Date:21/80-

ALVES PVT.LTD., ALC2/2015
19.01.2016

No/Date:21/80-

19.01.2016

.03.2016

may take fu■her necessary actiol錠

"J｀=_

Name:FENIX PROCESSNo。 :7/3/80-ALC2/2015
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asked to submit/clarify the following as decided in NC dated L5/O9|2OL5:

L. Net weight of export items do not match with net weight of import items contained therein
e.g. net weight of export item at Sl. No. t has been indicated as 430 Kgs. whereas, net
weight of import items at Sl. No. 1 & 2 in this export item has been indicated as 455.18 Kgs.

& 88.97 Kgs. (Total 554.15 Kgs.). The may be clarified and corrected.
2. lnformation in respect of Sl. No. 4, 5 & L1 of Standard Deficiency Format.-export

wise.
3. Total requirement of each import item, export product wise, in a tabular form
Case is defelTed to 01.03.2016.

1

臨 添蕊
IPVTo LTD.,

IMect No/1Date:21/80¨

ENTERPRISES ALC2/2015
119.01.2016

iStatus:

: IAppr3し

ed
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「
ICaleNo。

:39/3ノ80‐ AI」C2/2015

Decision: The Committee noted that the firm's application is being sent to

IPttNallnc:THERMAX LTD.,

Ｆ
Ｌ
ド
ー
ICaseNo.:58/27/80-ALC2/2014

Paty Name:POLY MEDICURE
LTD. 1濶…

Status:
Deferred

HARADHAN DAS
Foreign Trade Development Ofiicer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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一
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No/Date:21/80¨

15

9.01.2016

File 110065257
1/83/040/00232/ANI115/

is defelTed to 01.03.2016.

10393179



Ｆ

Ｉ

Ｉ

Ｌ

Ｆ

Ｉ

Ｉ

Ｉ

1 厠 L

HQ Flle

:01/80/050/00691/AM15/

RLA File

Th";*-itt* """4 that the unit has submi6ed representations in various Advance

rns where the unit has been requested and reminded earlier to furnish essentiality certificate

issued by the Directorate General of Hydrocarbons. The committee also noted that in these

representations, the unit has sought to grant waiver for submission of DGHC certificates in respect of
repreSentatlons'tneunltnaSSUuBIItLUBr4llLw4lvwr."..".:._---
certain AAs. The committee noted that on the issue of essentiality certificate, DES I S-ection.v.ide note!

dated 04.03.2013 had taken up this matter with the policy vI section of the DGFT for seekrng therr

comments and clarification. It was also noted that Policy VI Section had further taken up this matterl
---.,1;TT:1"T ;",il" of the Department of Revenue vide their note dated 28.02'2014' The TRU I

Section vide their oM No. 3s4n4grzor3-TRu dated 2g.02.2014 offered comments/clarification. on 
I

I

this issue. 
I

TheconllnitteedecidedthatsinccPolicyVISectiOnhadearliertakewi」
T:WIfl:Illilll‖:TRU

Section,the matter was again referred to]POlicy VI SeCtiOn for ta_ _  _     ‐ ●    ●́  ■́ ______― ^`― ^・ ^k‐,`L▲ ■■_:`■nruυu,……………げ………―
逼品InnJ亀 1。 thdr nothe the“ quest made by the un■ hrtiOn,Departlnent ofRevenue 3

nting waiver lor subnlission ofE)GHC CertiflCates and renlinder to PC‐
Ⅵ  Section was also

oi tq.tO.ZOlS to expedite reply. Case is deferred to 01.03.2016.

Ｆ

Ｉ

Ｌ

Ｆ

Ｉ

Ｉ

珈
加

「QⅢ∝mttT1llTItツ      けあ器α"Ⅲ "“
8

)ecision:The committee decided to ratitt the nOrlns based upon the MSME

O(209)/15¨ ME dated 06.01.2016(Copy Ofthe commentsto be senttO■
rm and RA).

Note No.

諄鞣"
Lic.No/Date:0510393197

16.02.2015

|:07/24/040/00417/AM15/

献 mみ take fuiher necessary action accordhgly.

18/AM15/

Name:ANACON No/Date:21/80‐

CONTROL PVT. 5

19.01.2016

.W HARADHAN DAS
Foreign irade DeveloPment qIY
Direciorate General of Foreign I raoe

DePartment of Commerce-

IJiog Bhawan' New Delhi

12



臨 m… 隔蹴υmm    l
lDecision:The committee noted that the f11111'sp
12.01 .2016 for examination and comments. Case is deferred to 01.03.2016.

~~ICaSeNo.:28/27/80-ALC2/2014 111:柵

:Iχ:ミ‖%‖ヽPvT

501HQFile:01/80/050/00653/AM15/

RLA File

:04/24/040/00283/AM15/

1濶
¨

1蹴鼎
αmmω馴

Decision:The committce dccided to ratltt the nOrlns bascd upon

13024/15/2016-MMM&A― DCMSME dated 19.01.2016(Copy Ofthe

11サ
:キi五 ay take further necessary action accordingly.

the MSME U.O. Note
comments to be sent to

No.TL―
flllH and

~~ICaSeNo.:17/27/80‐
ALC2/2014 Mcet No/Date:21/80-

ALC2/2015
19.01.2016

113轟掲50/00642/AM15/

).. d"f;"r"y Gr"d by MSME *
3.08.2015) letter sent to them on24.08.2015 and decided to send reminder to the firm to furnish reply.
irm vide letter dated I 5.09.20 1 5 has sought time up to February 2016 to fumish reply.
is deferred to 01.03.2016.

田

~~ICaSeNo.:68/27′
80‐ALC2/2014 1iI::IIIIililJ

IH∩ Fllρ     ~~~~~~~~― hI△ 口1lρ      ~

1器品児5υ006ぶ話 夕  陽 ち酬 :OЮ
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521:iiili::iiilFiilillil:lii:ilil:::illllili:11

liSSued by the Directorate General of Hydrocarbons.The committec also noted that in these

lrepresentations,the unl has sought to grant waiver for submission of DGHC certiflcates in respect of

uc of essentiality certincate,DES I Section vide note

hc Policy VI Section ofthe DGFT for seeking theirl

l翼R連溜Wt脚跳1:W.崎∫鴨
|

―一―                      ―一―
―
――一――――――一―一――――JV,-- HARADHAN DAS

Foreign Trade Developr"ni Offi"",
Directorate General of 

'foreign-iru;
Deparlmenl of Commirce --
Udyog Bhawan, l,Jew Dulhi

13

No.:1`/27/80-ALC2/2014 Name:FREEDOM No/Date:21/80-

PRIVATE
19.01.2016

Lic.No/Date:0410160192

The committee deliberated on the comments provided by the C&PC vide OM
ll79l20l0-PC-ll dated 24.08.2015. NC is of the view that 100/o wastage is on the higher side.

C&PC is requested to reconsider their recommendation (Copy of the comments returned to
NC decided to remind C&PC to expedite reply. Case is deferred to 01.03.2016.

:01/80/050/00641/AM15/



Section vide their OM No. 354/148/2013‐ TRU dated うな:6'1'bi4もffeled cOmments/clarincations on

ThecommitteedecidedthatsinccPoliCyVISectionhadearliertakelど
:」T:1111llf鷲 ::#i「 1よ:TRU

Section,the matter was again referred to lPOlicy VI SeCtiOn for tau,………・・―………o一―――一
Iil brinJ亀 10 their notice thl e request made by the untt fOrn,Departlnent ofRevenue agl

ing waiver for subΠ lission ofE)GIIC certirlcates and renlinder to PC‐
Ⅵ  SectiOn was also

issued on 19。 10.2015 to expedite reply.Case is deferred to 01.03.2016.

Party Name:ZENITH
PRECISION PVT LTD。 ,

HQ File:01/80/050/00195/AM16/

:The Cominittee noted that fllHl has not replied to the deflciency letter raised byほo ■■■V VV●●量■■……ヤ▼…マ‐――シーーーーーーー        ・
               ll reminder on 28.12.2015 andon 07.10.2015 fo1lowed by renlinder on 06.11.2015 and fln〔On 07.10.2015 fbllOWed by remlnder On UO.l t.ZUIJ allu turar rsrutuuer

to ,.3""t the case with direction to the firm to pay applicable custom duty with interest for i

may take further action accordingly.

Case No.:31/3/80‐ ALC2/2015 Party Name: MINDA Meet No/Date:21/80¨

ALC2/2015

:The commi■ee decided to ratltt the n0111ls based upon the DIPP ID No. 12/5/2016-TSW/54

ted 19.01.2016 as under:‐

1. Quantities of import items at Sl.No.1′ 2&6 mav be a‖ OWed On net to net content basis in

export products at Sl. No. L,2 & 3 as claimed by the firm'

2. lmport items at Sl. No. 3, 5 & 7 to 11 may be allowed on net to net

clause in export product at Sl. No. 3.

3. lmport item at sl. No. 4 may be allowed on net to net basis with accountability clause in export

product at Sl. No. 5.

4. lmport items at Sl. No. L2, L3 & 14 may be allowed on net to net basis with accountability

clause in export products at Sl. No. 1 & 2.

5. lmport items at Sl. No. 15 & 15 may be allowed on net to net

export product at Sl. No. 4.

basis with accountability clause in

may take further necessary action accordingly.

画面面隔閻蕊蔦
~田
鼎C"Ⅲ"T「/040/00442/AM15/

basis with accountabilitY

鰤
週

Ｆ
Ｉ
Ｉ
１
１
１

「

Status:

19.01.2016

lt# HARADHAN DAS
L4 Foreign Trade Development Officer

Directorate General of Foreign Trade
Department of Commerce
Udyog Bhawan, New Delhi

lssuc.

No。 :10/9/80‐ ALC2/2015 No/1Date:21/80‐

15

16

INSTRUMENTS

No。 :14/3/80‐ ALC2/2015 Name:BOTIL OIL Mcet No/1Date:21/80-

INDIA PVT ALC2/2015

TD(FORMERLY BAKER OIL 19.01.2016

10393507

11.03.2015

The cornlnittee noted that the unit has sublnitted representations in various Advance

where the unit has been requested and reminded earlier to furnish essentiality certificate

by the Directorate General of Hydrocarbons. The committee also noted that in these

rtations, the unit has sought to grant waiver for submission of DGHC certificates in respect of

AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note

:01/80/050/00014/AM16/



04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their
ts and clarification. It was also noted that Policy VI Section had further taken up this matter

with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU
Section vide their OM No. 354/148/2013-TRU dated 28.02.2014 offered conllnents/clariflcations on

this issue.

committee decided that since Policy VI Section had earlier taken up this matter with the TRU
Section, the matter was again referred to Policy VI Section for taking up the matter with the TRU

Department of Revenue again bringing to their notice the request made by the unit for
, waiver for submission of DGHC certificates and reminder to PC-VI Section was also

issued on 19.10.2015 to expedite reply. Case is deferred to 01.03.2016.

|         |
IHQFib:01/80/050/00192/AM16/1

1冨鼎
αmm"初

|

IALC2/2015
119.01.2016

to them on 07.10.2015 followed by reminder on 06.11.2015 and final reminder on 28.12.2015 and
decided to reject the case with direction to the firm to pay applicable custom duty with interest for
EODC.
RA may take further actiOn accordingly.

Decision: The Committee noted that the firm's reply dated 16.10.2015 has been sent to MSME oni

19.10,2_9_11!!"-"y:9,!v reminder on28.12.2015 to expedite comments. Case is defened to 0l.03.2016. 
I

脚慇悧醤楡黒
3:鰐∬』l:l貿器鵬
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No.:55/3/80‐ ALC2/2015 Name:GOA No/Date:21/80‐

ATIC 15

PVT.LTD., 19.01.2016

「QⅢ∝Ⅳ剛“
的∞
"ハ
Ⅲα
17/24/040/00204/AM15/

File

11.03.2015

1710006064

The Committee noted that firm has not replied to the deficiency letter raised by DIPP send
them dated 08.10.2015 followed by reminder on27.ll.20l5 and final reminder on 28.12.2015 and

to reject the case with direction to the firm to pay applicable custom duty with interest

may take further action accordingly.

The Committee noted that firm has not replied to the deficiency letter raised by MSME send

Name:INDIA No/Date:21/80-

5

19.01.2016

17.03.2015

Case No.:13/3/80‐ ALC2/2015

1器品児50ЮOmyAMlα



No.:35/3/80-ALC2/2015 PartyName: TERUMO
PENPOL LIMITED

Pa●y Name:SOPLAR INDIA
PVT.LTD,

獄調器
α"nttf臨 lЮ.劉 6

ision:The Committee noted that the illll has not rcplied to the deflciency letter(raised by NISME)

to thern 06.11.2015 fo1lowed by relninder on 28.12.2015 and decided to send flnal renlinder to the__´   ́    ●     ●   ・ ■  1・   _■ :__ `^ `L^ ■ __ 4^

firm to furnish reply immediately failing which the case will be rejected with direction to the firm to

pay applicable custom duty with interest for EODC'

is deferred to 01.03.2016.

:6)i5'650/00046/AM16/   1:07/24/040/00462/AM15/
―
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一

―

― 一
一 一 一

― ―
―

■ ■

一
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「

~~~

Decision: The CoFllmittee noted that the fll111's application has been sent tO NIISME on 08.05.2015

followed by renlinder on 13.07.2015,24.08.2015 and 08.10.2015 for conllnentS and decided to aWait

comΠlents from MSME.Case is deferred to 01.03.2016.

:

HARADHAN DAS
Foreign Trade Development Officer
utrectorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

Patt Namcl DYNAMATIC
TECHNOLOGIES LIMITED,

case is deferred to 01.03.2016.

No.:30/3/80‐ ALC2/2015 Name:NEW TECH

l2.2}l5 for examination and comments'

is deferred to 01.03.2016.

No。 :20/3/80‐ ALC2/2015 Name:AUTOMAT
TION PVToLTD.

:The Comn■ittee noted that the flilll's application has been sent tO C&PC On ll.02.2015

by relninder on 18.05.2015, I)O letter dated 23.07.2015 and 29.12.2015 to expedite

No/1Date:21/80-

No/Date:21/80‐

15

1.2016

No/Date:21/80-

19.01.2016

HQ File

:01/80/050/00193/AM16/

No/Date:21/80‐

5

9.01.2016

No/Date:21/80‐

5

19.01.2016

No.:46/3/80-ALC2/2015Ｆ
‐
‐
‐６４
‐
‐
‐
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RLA File

:05/23/040/00581/AM15/

Decision: fn" Co..itt"
attended the personal hearing held on 04.08.2015 and were explained about the errors in their
information given to DES-I. NC also noted that the firm was asked to provide correct details regarding
export/import items for consideration of their case vide DGFT letter dated 08.10.2015 followed by
reminder on27.l1.2015 and decided to send final reminder to the firm to expedite reply failing which
the case will be rejected with direction to the firm to pay applicable custom duty with interest for

is defelTed to 01.03.2016.

Decision: The Committee noted that the firm's reply dated 07.12.2015 has not conclusively proved
value addition to the tune of 342oh as informed by DHI vide UO No.3 (120)/2015-TSW (B) dated

.01.2016. Accordingly, NC decided to ask the firm to furnish documentary evidence to prove value
dition of 342%o immediately failing which the case will be rejected with direction to the firm to pay

ble custom duty with interest for EODC.
is deferred to 0 1.03.2016.

Party Name:INTERPUMP
HYDRAULICSINDIA PVT.
LTD.,

圏
Lic.No/Date:0410160379

firm's reply dated 28.12.2015 has been sent to MSME on

Pa口りName:NETAFIM
IRRIGATION INDIA
PVT.LTD

Meet No/Date:21/80‐

ALC2/2015
1901.2016
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31.07.2015

HARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

17

No.:21/3ノ 80‐ALC2/2015 No/Date:21/80¨

19.01.2016

1.2016 for examination and comments.
is deferred to 01.03.2016.

No.:12/9/80‐ ALC2/2015

10041122

No。 :34/3/80‐ ALC2/2015 Name:TERUMO No/Date:21/80-

LIMITED 5

19.01.2016

File 10018490
1/80/050/00034/AM16/ 10.04.2015

The Committee noted that the firm's application has been sent to C&PC on 08.05.2015
by reminder on 18.05.2015,26.08.2015 and again on 07 .10.2015 to expedite comments.



is deferred to 01.03.2016.

case No.:`ノ9/80‐ ALC2/2015 Party Name: ZENITH
PRECIS10N PVT LTD.,

Mect No/Date:21/80-

ALC2/2015

EODC.
RA may take further acion ac,望 dingl≧

Status:
Deferred

19.01.2016
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,3 l'oiri,ii6s0/00106/AMl6/- l:0e/24l040toltzetAv't6t
oftnt firm has not been received

r r 
^n 

r< ^-l ,a lr r0t5 decided toりeclslon: i neし oHlllllししじ●1lυ冑いしH“ ■■“
■―‐νr′ マ̂ '一 ~ ~「 r       2015  and 28.12.2015 decided tO

despite reminder sent to them.en 24.08.2015; 08.10.2015,27.H`.    r′ 1___11^^4:^_4^nArTrⅡ ∩ 仏ヽr flxtti∩ n of no111ls.)lllC runHШじi bonし しυ ulνHi V"品 '::;」
3iliettplに江ion10 D( 3FT(HQ)fOr flxation ofnorrns.ind RAぞ%fllin again to send h2

is defelTed to 01.03.2016.

Meet No/Date:21/80‐

ALC2/2015

′ё0187ハM16/1職
ち酬:υ00055/AM16/

Lic.No/Date:0510394574

16.06.2015

… …
~―
。
~~:“ IIE=百丁

=薫
面TT蔦面慕面高孤面再e DIPPID No.12/5/2016‐TSW/74

Decision:The committee decided tO ratIシ the n0111lS based upon th(

lated 19.01.2016 as under:-

l.Words ,,Purity 99.5 Yo containing 123 Kgs. of carbon MOlecular sieves" may be suffixed with a

覺 淋磐l唖騨黒器器ポ凝littЪrdgnlade
模置t豪漁?lttF∬∬|

case No.:1/6/80‐ ALC2/2015

19.01.2016

Case No。 :2/9/80-ALC2/2015

U:;誌昴 轟 五h「NeW Ddm

cY letter raised bY MSME send

them on 07.10.2015 followed bv reminde' o' oo'r1'201s ana 
l11f :::]*',1,:1.3,|*?;?3.'"i";]

File bi/80/050/00191/AM16/

on uた lU.ZUlD lulUwou υJ■
滞1」lJlII・[Fみ apメにalble custom duty with interest

to re」 ect the case With direct

No.:4/9/80‐ ALC2/2015 Name:INTERPUMP
INDIA PVT.

.2016 for examination and comments'

is deferred to 01.03.2016.

No/Date:21/80‐

2/2015

Paty Name:GESTEK
ENGINEERING PRIVATE
LIMITED



description of export product at Sl. No. j..

2.Words "Purity 99.5 % containing 1411 Kgs. of Carbon Molecular Sieves" may be suffixed with a
description of export product at Sl. No. 2.

3.Quantities of import items at Sl. No. 1 & 2 may be allowed as applied for i.e. 123 Kgs. & 141L Kgs.
respectively on net to net basis.

may take further necessary action accordingly.

Mect No/Date:21/80‐

ALC2/2015
19.01.2016

75 HQ File

:01/80/050/00376/AM16/ 1癬鼎α酬∞の引7 BttЬ l。.矧 6
lD..trt"rffi;;ttt* ""t"d 

th"t th. f,r.t .rpplt;tt",
lexamination and comments. Case is deferred to 01.03.2016.

has been sent tO E)III on 28.12.2015 for

1濶…

: The Committee noted that the firm's application has been sent to ⅣISヽだE on 28.12.2015 for
ination and comments. Case is deferred to 01.03.2016.
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藻ご面高而甍而正面面憂万而百

~

LIMITED,

聴

…

80‐

1徴『
獄∵

町

RLA File

:04/24/040/00094/AM16/

Decision: The Committee noted that reminder to firm &
of the application of the firm and decided to remind

to DGFT (HQ) for fixation of norms.
is defelTed to 01.03.2016.

Case No。 :1/9ノ80‐ALC2/2015
~ド

器遡l棚紺
|

Lic.No/Date:0410160803 1Defer
14.07.2015 Date:01.03.2016

RA has been sent on 28.12.2015 for hard
RA & firm again to send hard copy ofthe

1濶… ‐
1鷺λttυO∝

"晨
mα

Decision:「Fhe Comrnittee noted that hard cOpy of the appHcation of the fllHl has not been received

ite renlinder sent tO them on 24.08.2015 foHowed by reminder on 27.11.2015, 28.12.2015 and

ided to remind RA & firm again to send hard copy of the application to DGFT(HQ) for fixation of

ase is defelTed to 01.03.2016.

Case No。 :4/18/80-ALC2/2015 Parり Name:BHARAT HEAVY
ELECTRICALS LIMITED

Casc No。 :3/18/80‐ ALC2/2015 P征けName:NUCON
AEROSPACE PVT LTD

Date:01.03.2016

P卸りName:FMEDOM
OPTHALMIC PRIVATE

:01/80/050/00373/AM16/

:01/80/050/00186/AM16/

ICaseNo」
y13慇0-ALC22015 PattNamα  HIMACHAL

FUTURISTIC

「
ic.No/Daα0510395032

「

町
HARADHAN DAS

Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

Mcet No/Date:21/80-

;HQ File :01/80/050/002ss/AM i;/IRLA Fit.
.2016TIONS LTD.,
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二
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         ~~~   tpOn the DEIT U.O.Note No.

Decision:The COmmittee decided to ratitt the n0111lS baSed

17(49)/2015-IPHW dated 28.12.2015(COpy Ofthe commentS tO be senttO flilll and RA).

may take neceSSary ac■On ac,2rdingly.

HQ File

:01/80/050/00249/AM16/ :07/24/040/00161/AM16/
II二 二 ______― 一 ― 一 ― 一 ― 一 ―

~―
一 ―
~~一 ニ

ー … 一
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~~~~~三
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     .. ~~~。
f the f1111l has not been reCelved

Decision:The COmmittee noted that hard copy of the appliCation_ _^…    ● ■      ・ J__ ^_^ ハ∠ 11 うnl(  Onrt rlo● irled inislon: i ncし ollHlllしし
'ラ
liVししuし■■‐し■■“■――Vr′  ―́

 ――~  ■■
         。n 06.11.2015  and decided to

ite rerninder sent tO them on 07.10.2015foHowed by relninder―      …  ・    ヽ ハい‐ヽ /・ I′ヽヽ r^_c、 ´̂+:^hハ f nArtnc

鼎扁置曹襦f:首hれ:1思bttrこ

“

」

'「

gf石

`昴

メた面ふnto E)GFT(HQ)fOr flxation Ofnorms.
is defelTed to 01.03.2016.

ALC2/2015
19.01.2016
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Out.O O: .12.2015 was incomplete as per DIPP It)

and'decided to ask the firm to submit the following

information:-
tnformation submitted by the firm vide their letter dated 03'12'2015 has been perused and they

may be asked to submit the following information:

l.Netweightofexportproductwasearlierindicatedas45MTwhichhasnowbeenincreasedto4493
MT. List of import item was earlier having 9 items and now in material balancing statement there

are23importitems.Thismaybectarified-bythefirmandfirmmaybeaskedtosubmitlistofexport
and import items under the Advance Authorisation with quantities and values of each export and

import item. \LhM ,-
'\ _----- HARADHAN DAS

20 ''' Foreign irade Development o$91
bireciorate General of Foreign I raoe

DePartment of Commerce.

[JFg Bhawan' New Delhi

case No.:2/18/80-ALC2/2015

P'0&7015    PaЮ wLUユ Zυ 10

case No.:3/12/80‐ ALC2/2015 Parり Name:IND―
SPHINX

PRECIS10N LTD.,

SoNo.
/AM15/DES.I Lic.No.&date

CaseNo. A-04 M/s. Larsen &
Toubro Ltd., 0310787646

dt.05.08.2014
MeetingNo.2ll16 RLA,No.03/り う/Ujソ/UUUU1/AIVl

R-"ou".t fot.utification of norms
Date:19.01.2016

DIPP ID

Name:NUCON Mcet No/Date121/80‐

ACE PVT LTD ALC2/2015

File

IPVT LTD,

is deferred to 01.03.2016.

19.01.2016

1.07.2015

The Committee noted that the ftrm's application has been sent to MSME on28'12'2015 for

n and comments. Case is deferred to 01'03'2016'

面品罰2/80‐ALC卿 5~1留疑霧遵異路:熙雉

h品 ↓僣Li品

`:`農

もふiう。12.2015 has inおrmed thtt the above
The Committee noted thatthe

AA has been obtained on repeat basis and dcCided to getit conflrmed from the RA.

10015302



Quantities of all the components in import item list, in Nos also in addition to their weights.
Quantities of Pipes/tubes in import item list, in meters also in addition to their weights.
lnformation in respect of Sl. No. 1L of Standard Deficiency Format.

Case is deferred to 01.03.2016.

Decision:The cOmmittee decided to modi″ the n0111ls based upon the recommendation of DHI
Note dated 09.01.2016 wastage on repeat basis ofAA No.0410130238 dated ll.11.201l for the

regularisatiOn ofthe abOve rnentioned AA.

RA Inay take further necessary action accordingly.

S.No.608

２

３

４

vide U.O.
purpose of

Decision:TheCommitteenotedthatvaluationreportreceivedfromMSMEnunffi
MSME on 03.08.2015 for examination and comments.
Case is deferred to 01.03.2016.

Decision: The Committee decided to go by tt"ffi
dated 04.04.2013 (copy to be sent to the firm and RA). The committee also
mention of the words 'bend pipe' in the above stated recommendation.

UO No.30(247)/11‐ ME
noted that there was no

RA may take further necessary actiOn accOrdingly.

S.No.610

Decision: The Committee noted
I I .01.2016 for comments.

Case is deferred to 01.03.2016.

that the firm's reply dated 05.01.2016 has been DHI

HARADHAN DAS
Foreign Trade DeveloPment Ofiicer

Directorate General of Foreign Trade

DePartment o[ Commerce
Udyog Bhawan, New Dclhi

S.No.607

Casc No.A/R-41 M/s. Autotech

Industries (lndia)
Pvt Ltd., Chennai

HQF.No.01/80/050/00068/AM12/DES.l Lic.No.&date
Meeting No.2ll16 RLA,No.04/24/040/00001/AM12 0410123667

dt.29.04.2011Date:19.01.2016 Request for fixation of norms

Casc No.A/R-48 IWs. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF.No.01/80/162/00101/AM15/DES. Lic.No.&date
Meeting No.2ll16 RLA,No.07/24/040/00187/ANI109 0710059077

dt.13.08.2008Date:19.01.2016 Request for fixation of norms

S,No.609

Casc No.A/R¨ 125 M/s. Boysen

India Ltd., Noida
HQF.No.01/80/050/00278/AM12/DES.1 Lic.No.&date

Meeting No.21l16 RLA,No.05/23/040/00186/AAだ 12 05100299447

dt.11.08.2011Date:19.01.2016 Request for amendment / revision of
norTns.

Case No.A/R‐ 131 M/s. Boom
Systems Pw. Ltd.,
Faridabad

HQF.No.01/85/050/00097/AM12/DES. Lic.No.&date
Meeting No.2ll16 RLA,No.05/23/040/00156/AⅣl12 0510297632

dt.26.07.2011Date:19.01.2016 Request for fixation of norms.

21



百面不西画面而50/00071/AM15/DE
S.I

Lic.No.&date
Case No.A/R-150 IWs. Poly

Medicure Ltd.,

―
o.05/24/040/00447/AM14 0510380665

dt.03.03.2014
MeetingNo.2ll16
Date:19.01.2016 Request for revision of norms.

014 has been sent tO C&PC fOr
Decision: The COmmittee noted that flrln's requ

cOmments on 05.02.2015 fo1lowed by reminderthrough DO leier dated 23.07.2015 and 29.12.2016 to JS,

C&PC tO expedite comments.

Case is deferred to 01.03.2016.

S.No.612

∵
==F==蔦
再
=「

軍面百西
~F嘉

再石冨戸缶悪菖ξ

'i3戻

要丁百萬再再
~石

石要高百石再Fて
~石

馬FE戸π:嘉雇而「¬雇夏可而百】o15 has been sent tO Cだ
乾PC fOr

Decislon:The COmmittee noted that the f11111'SH

comments on 30. I 0.201 5.

Case is deferred to 0l .03 .2016.

S.No.613

ary end to furnish rePlY

DIPP deficiency letter sent to them on

Case is defened to 01.03.2016'

S.No.611

regularisation of the above mentioned AA'

RA may take further necessary action accordingly'

ommendation of DHI宙de U.O.
Decision:The cOmmittee decided tO moditt the nO■

Note dated 09.01.2016 wastage on repeat basis ofAA No.0410130238 dated ll.11.201l fOr the purpose of

614

HARADHAN DAS
Foreign Trade DeveloPment Ofiicer

22 Direciorate General of Foreign Trade

DePartment of Commerce
UdYog Bhawan, New Delhi

HQFoNo.01/80/050/00077/AM14/DEll Lic,No.&dateCase No. A/R-38 M/s.Technoweb

Textile

Engineering Pvt.

Ltd.,Mumbai

頂百頭両面死断面0/01060/Av三 0310730202

dt.03.04.2013
MeetingNo.2ll16
Date:19.01.2016 Request for revision of norms

HttNO£ |ヽもQIも5SIS0089/AM15/DES.1 Lic.No.&date
casc No.A/R‐ 57 M/s. Godrej &

Boyce Mfg. Co.

Ltd., Mumbai

0310771884

dt.25.02.2014
Meeting No.21l16 RLA,No.03/94/040/01044/AM14

eight of

export item at Sl. No.1,2,3,4,5,6,9 and l0

of norms

Date:19.01.2016

to the

S.No.
HttNQ£ ■l識lθ5S101681/AM09/DES.I Lico No.&date

case No.A/R‐ 67 〃ヽs.Autotech

lndustries

(India)P宙 .Ltd.,

Chennai

0410101668

dt.16.01.2009
ttte"ting No.2li 16 RLA_No.04/24/04U/UUZZ1/AIVIUソ

n.quet-t ro. ."vision of norms
Date:19.01.2016

vide U.O



S.No.615

Case No.A/R-68 M/s.Autotech

lndustries

(India)Pvt.Ltd。 ,

Chennai

HQF.No.01/80/050/00224/AMH/DES.I Lic.No.&date
Meeting No.2ll16 RLA,No.04/24/040/00053/AMll 0410114549

dt.14.06.2010Date:19.01.2016 Request for revision of norms

Decision: The committee decided to modifl, the norms based upon the recommendation of DHI vide U.O.
Note dated 09.01.2016 wastage on repeat basis of AA No.0410130238 dated I1.11.201I for the purpose of
regularisation of the above mentioned AA.

RA may take further necessary action accordingly.

Decision:Thecommitteedecidedtomodifuth.nofDHIvideU.o.
Note No'3/16612015-TSWB dated22.12.20l5 for the purpose of regularisation of the above mentioned AA
(copy to be sent to the firm & RA).

RA may take further necessary action accordingly.

SoNo.617

Casc No.A/R… 80 M/s. Autotech
Industries (India)
Pvt. Ltd., Chennai

HQF.No.01/80/050/00541/AM13/b百

S.I

Lico No.&date

0410142832

dt.23.01.2013

Ⅵeeting No.21/16 RA.F.No.04/24/040/00166/AA413
Date:19.ol.2016 Request for revision of norms

Decision: The committ"" on the recommendutlollToffi.
Note dated 09'01.2016 wastage on repeat basis of AA No.041013023g dated l l.l1.201 I for the purpose ofregularisation of the above mentioned AA.

RA may take further necessary action accordingly.

S.No.618

Casc No.A/R‐ 81 M/s. Autotech
Industries (India)
Pvt. Ltd., Chennai

HQF.No.01/80/050/00173/AM12/DE

S.I

Lic.No.&date

0410125099

dt.17.06.2011

VIceting No.21/16 RA.F.No.04/24/040/Ooo72/AM12
Date:19.01.2016 Request for revision of norms

Decision: The committ""
Note dated 09'01'2016 wastage on repeat basis of AANo.04l0lj0238 dated I l.l1.201I forthe purpose ofregularisation of the above mentioned AA.

tw
HARADHAN DAS

23 Foreign Trade Development Ofiicer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, irlerv Delhi

S.No.616

Case No.A/R-69 M/s.Autotech

lndustries

(India)Pvt.Ltd。 ,

Chennai

HQF.No.01/80/050/00380/AM12/DES.I Lic.No.&date
Meeting No.21l16 RLA,No.04/24/040/00224/Ah412 0410130238

dt.11.11.2011Date:19.01.2016 Request for revision of norms

RA may take further necessary action accordingly.



S.No.619 Lic.No.&date
case No.A/R… 111 lWs. Larsen and

Toubro Ltd.,

Mumbai

0310683916

dt.29.02.2012Mecting No.21/16
Request for amenclmenlt ot n9rm:

Date:19.01.2016 n sent to DHI on

Decisiont The COmmittec

20.10.2015 for conll■ entS.

nOted that the firm's request dated ol.09.2015 has bec

Case iS deferred to 01.03.2016.

's request dated 29

examination and comments'

case is deferred to 01.03.2016

nAn:.:ハl・ Tho r^蔦精雇y高高面扇面高面高面蒟百雨Ъ.12/5/2016‐ TSW/116‐A/R dttedDecision:The COmmittee n

raised in the flll11's applicatiOn aS under and decided tO Send itto the flm to furnish reply:―

l.WeightofimportitematSl.No.2T(Co|dprYiDuplexStainlessSteelseamlessTubes)has
been restricted with 2 o/o wastagt ut ujuinu 7 y y:w.as1ase claimed by the firm and accordingly

they may be asked to justifi *a;;;; ;i- 7.33 %.ruitnzo uy tr"' on this import item with

wastages claimed at each ,tug" oi ir'*uiactu'ing with compiete justification and supported by

documentary evidence/drawings etc'

Case is deferred to 01 .03 '2016'

臨 n… メ ねdЮ ぬ ec&PC“
■Omり 10LLCI WШ Ⅳ … ・

On 05.01.2016 and decided tO Send inal reminderto the■
111l tO fumiSh reply failing which the Case will be

●・  ■1_ __^`^一 月、.‐ ,■■′1■h interest_It is alsO decided tO Send a。no剛 .2016錮d deoded Ю"na 
Ⅲ皿"ШШuu～ :温

=‐

j::wtt i品∴ゞ・
dヽso deddedわ

"nd a
rdeC“d With directiOn tO the im tO pay appliCable

copy Ofthe applicatiOn to DHI fOr cOmmentS.

幽
H
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DireCtOn

DeF
Udy

.No.620

Lic,No.&date~case No.A/R-116
N1/s.ISGEC

Hcavy

Engineering Ld.,

Yamunanagar

0510366797

dt.25.09.2013ttte"ting No.2Il16
Tヽハ つ7∩f

Date 19.01.2016
Request 10r corrccL llllPυ l

nollllS
・0■ 1001'016 has

slヽ o.621 rr l </T)Fq I Lic.No.&date

し悪不雨.A/R‐ 119 -NOs. 
Larsen &

Toubro Limited,

Mumbai

0310676564

dt.13.10.2012Mceting No.21/16_
咄 ′

コ
,ヽ

ioian af nnrms~Date:19.01・
2016

it蔦雇扇[135面I悪 03.12.2015 for

S.No.622
~Lic.No.&date

枷 0。 A/R-120 M/s.Kineco

Pvt.Limited,

Goa

1710003514

dt.30.09.2010

―

o.21ハ 6

19.01.2016Datel letter sent to them

casc is deferred to 01.03.2016.



S.No.623

Case No.A/R-121 lWs. Larsen &
Toubro Ltd.,
Mumbai

HQF.No.01/80/050/00215/AM14/DES.I Lic.No.&date
Meeting No.21l16 RLA,No.03/95/040/00278/AM14 0310742010

dt.18.07.2013Date:19.01.2016 Request for revision/amendment of norms

Decision: The committee decided to modifu the norms based upon the recommendation of DHI vide U.O.
No.3(61)/13-TSW (B) dated 04.01.2016 for the purpose of regularisation of the above mentioned AA
(copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

Decision: The Committee noted that DIPP representative present in tn.**tlngLr^ rulr"a tn" fotto*ing
deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

SI.No.4′ 5 and ll of standard Deficiency Letter(ExpOrt Product wise).

Case is deferred to 01.03.2016.

S.No.625

Decision: The committr" d""
Note dated 09.01.2016 for the purpose of regularisation of the uLou" mentioned AA (copy to be sent to the
firm and RA).

RA may take further necessary actiOn accOrdingly

S.No.626

DecisiOn: The COnllnittee noted that the fI1111'S request dated 26.09.2015 has been sent tO DI‐
II On

08.01.2016 for cOnllnents.

Case is deferred to 0l .03.201 6.

S.No.624

Case No.A//R-142 M/s. Sulzer

India Ltd., Pune

HQF.No.01/80/050/00148/AM13/DES.I Lic.No.&date
Meeting No.21l16 RLA,No.31/83/040/00036/AM13 3110054707

dt.18.06.2012Date:19.Ol。 2016 Request for fixation of norms

Casc Noo A/R-143 Reference

received from
RA, Mumbaiof
M/s. Alstom
India Ltd.,
Mumbai

HQF.No.01/80/050/00185/AM16/DES.I Lic.No.&date
Meeting No.2ll16 RLA,No.03/94/040/00055/AM16 0310795588

dt.28.04.2015
Date:19.01.2016 Request for amendment of norms

Casc No.A/R-144 M/s.L&T_MHI
Boilers Pvt.

Ltd。,Mumbai

HQF.No.01/80/050/00815/AMl1/DES.I Lic.No.&date
Meeting No.2ll16 RLA,No.03/95/040/00824/AMll 0310610931

dt.13.01.2011
Date:19.01.2016 Request for amendment of norms

S.No.627

Casc No.A/R-145 M/s. Larsen and

Toubro Ltd.,
HQF.No.01/80/050/00417/A¨ Lic.No.&date

Meeting No.2ll16 RLA,No.03/95/040/00648/AM12 0310665958

lW_-- HARADHAN DAS

-Yr or"ign Trade Development ofiicer
Directorate General of Foreign Trade

DePartment of Commerce
UdYog Bhawan, New Delhi
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. ldt'18'11'2ollDate:19.01.2016 Mumbai
l          l        [
Decision:The COmmittee noted that the flrln's request dated 22.09.2015 has been sent tO DHI on

08.01.2016 for conlrnentS.

case is deferred to 01.03.2016.

S.No.628

鷺薫嵩話十希テ洋蔦補戻F冨高面扇百膜吾高要高蒟高
「
冨蔽面画59。2015 has been sent tO DIII on

Decision: The COmlnittee noted that the flrrn'sl

08.01.2016 for conllnents.

Case is deferred to 01.03.2016.

.No.629

Decision:The COmmitee decided to moditt the n0111lS based upon the DIPP ID No.

A/R dated 19.01.2016 as under:-

Asdetailedworkingofweldingstripshasnowbeensubmittedbythefirm,normsmaybemodifiedas

under:

l.lmportitematSl.No.13i.e.weldingStripsmaybeallowedastl.l4tMTinclusiveofto%wastage.

RA may take further necessary action accordingly'

quest dated 22.09.2015

08.01.2016 for colninents.

Case iS deferred to 01.03.2016.

*****

HARADHAN DAS
Foreion Trade Development Officer

Direciorate General of Foreign Trade

DePartment of Commerce
Udiog Bhawan, New Delhi

HOF.No.01/80/050/00171/AM13/DES.I Lic.No.&date
casc No.A/R‐ 146 M/s. Larsen and

Toubro Ltd.,

Mumbai

0310697187

dt.01.06.2012
MeetingNo.2ll16 RLA,No.03/95/040/00087/AM13

Date:19.01.2016 Request for amendment ot norms

S.No.
70/AM15/DES.I Lic.No.&date

casc No.A/R-147 M/s. Larsen and

Toubro Ltd.,

Mumbai

0310788988

dt.10.09.2014Meeting No.21l16 RLA、 No.03/95/040/00385/AⅣ ll)

19.01.2016Date:
Request tor amenomenr or ttot

TC■■//1z17

S.No.630 Lic.No.&date
aas" N". A/R-148 M/s. Larsen and

Toubro Ltd.,

Mumbai

0310640468

dt.05.07.2011Mceting No.21/16

19.01.2016Date: nHI
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MinistryofHeavylndustries&PublicEnterprises
Department of HeavY IndustrY

TSW(B) Section

Subject: Application of L&T MHI Turbine Generator Ltd for ratification

of norms of AA no 0310753783 dt 15-10-13

DES-I, DGFT may kindly refer to the above mentioned licence of

L&T MHI Turbine Generator Ltd. DGFT has forwarded the amendment

application of L&T MHI Turbine Generator Ltd for ratification of norms

Foi export of 1 set of ZX 660 MW Steam turbine generators' The

number of items has increased from 169 to 190. The additional items

include raw materials like item no 189 & 190, consumabtes like ttern

no 186, 182 and components like item no 175 to 177 etc. since three
is change in import items the firm may be asked to submit following

information of appendix 4E to examine the request'
f . Sl no L. A of aPPlication.
2. Sl no a and b of Engineering products(ii) of Technical Details.

3. Sl no b) of Raw materials /Consumables'
4. The sl no of insulating materials & consumables separately

their total value.

The above issues with the approval of iA(KKT). /-A/ i L/ / 0v-IJ
B.C. Naya k

Development Officer
27-10-t5

pGFT (FTpO , pES-I)
Deptt. of HI, UO No 3(104)/10-TSW(B)

HARADHAN DAS
Foreign Trade Development Ofiicer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

イ
ヽ
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Department of Heavy lndustry
TSW (B)Section

Ref: AA No 710099232 M/s Alstom Transport Bangalore.

Export Product: self propelled EMU set of four cars-04 numbers

lmport

F.No3/56/2014

Date 22/12/2015

There are total 893 itemi rR"rririlr,g items may be .ttoffi
wastage and accountability both in number & weight terms. For items 7g4 tog07 and
827 to 832, break up into components may be cailed for by RLA.
Item 839-be deleted not covered under import policy.
This issues with the approval of JS(RKS)

l--
lK.K.Tiwari)

lndustrial Adviser

DvDGF丁

DES― l Q二,

Sino of AA Item Quantity per unit

lto3′ 35′ 46to 60 Adhesives/Tapes
etc

Value limited under Misc-items
C-1647 or as applied for,
whichever is lower.61′ 73′ 75′ 76′ 79′ 133′

134′ 437′ 439
lnsulations etc

8to34 relevant Steel
plates

1..17Kg /Kg content (after L/3 rd
recovery on the wastage claimed
26%)

繋





Department of Heavy lndustry

NC-l Meeting dated 9lL/2016

S.no AA No Name Sl ON C- t647 I 17 42l G N-4/Repeat
24 3210077370 Alstom T Repeat of AA 770099232 and other item on net to

net basis with accountability GN4 as requested by
applicant vide letter dt 29 / L2/201^5.

41 410160110 GB Engg Under GN4 with accountability
607,
6L4,

6L5,677
618

０Ａｕｔ

ｅｃｈ

Wastage repeat of AA 41030238 as requested by
applicant.

62s 310610931 Alstom I lncrease in weight of EP and input by same amount
may be taken on record as requested bv applicant.

NC may take a view

lndustrial Adviser
DES― |

HARADHAN DAS
Foreign Trade Development Ofiicer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

u



Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(37)/15-ME

SuttCCt:AA no 2210015179 datcd 27.01.15 in rcspcct Of M/s lnd_sphinx PrecisiOn Ltd.

As per thc rcply,norllls illay bc flxcd as fOHOws:_:_

イ井h"計 J陽 胎輛 ↓ eぼ 旋 m tt hO hn窃 洲 °Wdお r鋼 歌 知 ∞∞ ms mり

器:1『肝驚∬精:ξ』I鳥吃li。 5%」 FOB湖に
This issuc with Jlc apprOva1 0f DircctOr(ME)

〃 。
ォ

(K.S.sOdhi)
AD(ME)

Eぬ品餓25

HARADHAN DAS
Foreign Trade Development Offcer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi



Department of Heavy lndustrY

NC-l Meeting dated 9lt/2016

S.no AA No Name SlOl'iC- 1647 I 17 42l GN-4/Repeat

24 3210077370 Alstorn T Repeat of AA 710099232 and other item on net to
net basis with accountability GN4 as requested by

applicant vide letter dt 29 / t2l 2075.

41 410160110 GB Engg Under GN4 with accountability

607,
6L4,

615,6L7

618

０Ａｕｔ

ｅｃ
ｈ

Wastage repeat of AA 41030238 as requested by

applicant.

625 310610931 Alstom I lncrease in weight of EP and input by same amount
mav be taken on record as requested by applicant.

NC may take a view

(li:li:::|llii;::|lli「

‐―́~~‐‐
lndustrial Adviser

DES― |

HARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

3t
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MinistryofHeavylndustries&PublicEnterprises
Department of HeavY IndustrY

TSW(B) Section

Subject: Application of L&T MHI Turbine Generator Ltd for ratification of

norms of AA no 0310793788 dt 11-12--1.5

Y:€'t{
DES-I, DGFT may kindly refer to the above mentioned licence of L&T

MHI Turbine Generator Ltd. The firm has replied vide their letter of dated

31-10-15. It has submitted following information.
1. The weight balance of export giving gross & net weight of import.
2. The firm has given the statement of wastage and some drawing. But

the same has not been co-related. The firm may be asked to give

complete calculation of each raw material separately given the net
welght of the component manufactured out of the raw material
supported by the dimensional engineering drawing.

The above issues with the approval of IA(KKT).

04-01-16
DG「F(FTDO′ DES― I)
Deptt.of HI′ UO No3(121)/15中TSW(B)

―

HARADHAN DAS
Foreign Trade DeveloPment fficer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

B.C.Nayak
Development Officer

3レ



Government of India
Ministry of Micro Small& Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(209)/15-ME

SuttCCt:AA no 0710107668 dated 19.02.15 for M/s PMc winstar Hydraulics Pvt Ltd.

Thc norins illay bc nxed as foHO、vsト

Rclevant sizc of itellls of ilnpol■ lnay be aHO、ved On llet to llet basis and accolintability

clausc.

This isstlc With thc apprOval of DircctOr(ME)

Shri Haradhan DasШ 塾≧DGFT udhyog Bhawan.New Delhi
O/othc DC(MSME)UO note No 30(209)/15-ME datcd 06.01.16

HARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

33
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Govt of lndia
Ministry of Micro Small& Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0410160191 dated 24.02.15 for M/s Montan Hydraulik Pvt.
Lrd..

Norms may be fixed as follows:-

Relevant size of item of import at Sno l, 2,9,10,17, 18, 24,25,32 and 33 may be

allowed as 1.02 kg/kg content ofexport product.

Relevant size of rest of the items may be allowed on net to net basis with NIL
wastage and accountability clause.

This issues with the approval of Director (ME).

り

(K.S.Sodhi)
AD(ME)

Sh H.Das,FTDO,DG「 F、 Udhvog Bhawan,Ncw Dclhi
UO No TL-13024/15/2016-Ⅳ IMM&A― DCMSME datcd 19.01.2016

HARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

2Ч
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Ministry of Heavy Industries & Public Enterprises I' ''

Department of HeavY IndustrY
TSW(B) Section

Subject: Application of M/S Promac Engineering Limited for
ratification of norms of AA no 07t0t07942 dt 26-03-15.

DES-I, DGFT may kindly refer to the above mentioned licence of

M/S Promac Engineering Limited. The firm has replied vide their
letter of dated 07.L2.15. it is observed from the reply

subrnitted by the firm that the manufacturing process involves
punching of steel cord belt by punching machine with punch &

die for required holes for assembly of Buckets with bolts, Nuts &

Washers etc. The above manufacturing should not result in

value addition to the tune of 342o/o. This aspect may be looked

into by DGFT.

The above issues with the approval of IA(KKT)'

DGFT(FTDO,DES-I)
Deptr of HI, UO No 3(120)2015-TSW(B)

Development Officer
04-0 1- 16

dated

HARADHAN DAS
Foreign Trade DeveloPment Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

7{



Government of India
Ministry of Communications and Information Technology
Department of Electronics and Information Technology

Electronics Niketan, 6, CGO Complex
New Delhi-110003

Sub:Ratification of norms in terms of Para 4.7 of HBP.(Vol.l) in respect of advance
Licence No. 0510395032 dated 22.7.2015 issued to n0s. Himachal Futuristic

Communications Ltd.,

Reference DGFT LD. No. 011801501255/AM16/DES-1/841 dated 22.9.2015 vide whiclr
comments of this Department have been sought on the above mentioned application of M/s. Himachal
Futuristic Communication Ltd., New Delhi for ratification of the norms of advance Iicence issued under
Para4.7 for export of "OUTDOOR ARMORED LSOH FOC."

2. The FOB value of export is Rs. 472,303,384.12 (US$ 7,379,740.31) and CIF value of Import is
Rs 8i,159,269.40 (US$ 1,182,300.00).

3. The application has been examined in the Department of Electronics and Information Technology
from technical angle. The items proposed for irnport are essential to assemble the products to be
exported. This Department recommends ratification of norms of advance authorization as follows:-

Si.

No.

Item Qty Demanded by the
party

Wastage

allowed

Qty. Recommencied

inclusive of wastage

1 Single Mode Optical Fibre 200765 4% 200063.80

2. PBtt Resin 100-21lX 66018.58 2% 61577.13

3. Filling Gel 55127.75 1.5% 40606.10

体燿)

E)irectOr

DIT U.O. No. l7(a9)/2015-IPHW dated 28.12.2015

さ し

脚 鮮職 蜃 黒
Departmem:l貿即:鏑
Udy09 Bhav′

26
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●

p,1望 n■ qty With wastagc
Total qtyいdudll理 。3C

1

nec.! oi i Qty S10ヽ

「 111in3 Cel

ciaimed

bv partv

Fi‖ing Gol

caiculatcd

wlth 1 5%

wastaRC

Singlc

Model

Optical

Fibre P3T Resin Filing CelSinglc Mode Optical Fibrc as

claimcd bY Party

singic Modo Optical Fibro aS

caiculatod with 4%Wastagc

PBT ResiN

,s clairncd

PBT Rcsin

as

calculatcd
witl 2%

061 0.59 035 8320 2370 13.53
21C 7560i9!{0r9rr9i9s!s1.ttfeqiE. . -

rUnarmouredOPtical Fibre Cabe
189 1680C

4200CC1795 4200C 1890C

４‐

５

６

７

８

９

Ю

‐１

irodOotical Fibre Cabo [1797
704 2.34

,84

890C 211.2C 8520

6FUnarmouredOPticai Fibre Cobe 1フ 97 75'00 281 60 60

C1798 630 704
5375

832 183 1.78 1.34

134

3328C 71.11

SFUnarmouredOPtica i tib(e Cn bc 7072C 11421
832 183 178

8;ArmouredOPtical Fibre Cabe ノ.04

704

784 50400 281.60 113.60

12-FUnarmourcdOptical f ibrc Cab-o 3179(' 284 63000 35200 14200

I 2-FArmouredOPtica I I-ibre Cabr: C1796

830

470 269 33200 235.09 13437

1色へ〔禦 理 型!堅壺堕堅L__
1680

574 ■00800 33200 22960

lifirnri-orreooctical libre Cabe 3233
83C 5,74 ■26000

■3■200

4150G 28700

24FArmouredOPlical tibre Ca!e 8233

3234

4977C 3444C
5040 1659

tnarmorrredootical Fibre Cabe 1655
ユ764

11.48

1042

■51200 49/.ノ〔 3444C

4SfnrmouredOPticai Iibre Cabc

60f:ArmouredOPticai Fibrc Cabe

B234 ■87200 52923 302■8
1816

56450 32248
672C 665〔 1937 11.1 1075 19968C

64FUnarmouredOPticel Fibre Cabe

T2FArmouredOp'lical l-ibro Cabe -
2489 1722 1244 SC

26208C も8835 423112362 22_95 145S

E4fUnarmouredOPtical Fibre Cab! 229〔 504000 165500 114800

g6fijnarrnoured0ptical Fibre Cabc
33.10

4978

2296 504000 165500 114800

g6FArmourcdOP'.ical Frbre Cabe 3236 10030

15120
3444 4536000 1493400 103320C

144FunarmouredOpJgll虫堅憂聖些■

199.68

49′ 8 3444 151200C 49780C 34440C

144Fn rrnouredOPtical Fibre Cabe 100 3229
20160

201.60

30240

58.10 5644 3335 3224 698880C 19754.OC 1123342

192Fじ narmouredOplLal Fibro Cabe 350
19968 581C S6.44 3335 998400 28220C 161192

lg2FArmouredOPtical f ibre Cabc

2SsFUnarrnouredOptical Fibre Cabe
2r」952 9074 8815 7748 1497600 440737

440737

374487
374437

30'40 2995 8815 7748 149760〔

?.88f Armou redo P t ISS!1lIglglS Tctai 2000638C 61577.13 40606.lC

UdyOg Bhaw:l:ミ
:118:::i
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Department of Heavv lndustry

Udyog Bhawan

F‖ e No.3/166/2015-TSヽプVB

Date 22/12/2015

Ref:AA41030238 M/s Auto tech lndustttes Chennal.

ExpOrt Product:Shaft Assembly Ⅵ五th ro‖ er Tappet-48000 Numbers.

For AA -41,0Lt0480 first two inputs are on repeat basis of above 4441030238.

This issues with the approval of JS(RKS)

Dy DGFT

DES― |

診 セ

HARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

The applicant has submitted detailed calculations and value of scrap sale

Qty recommended

1.15Kg/Kg cOntentin EP

after taking 20Yo recovery from scr

L.32 Kg/Kg content in EP

after taking 25Yo recove
Roller tappet - 1.30 Kg/Kg content in EP

after takine 20%

し」レヘ́
(K.K.Tiwari)

lndustrialAdviser

じ
'



MinistryofHeavylndustries&PublicEnterprises
DePartment of HeavY IndustrY

TSW(B) Section

subject: Apptication of M/s L&T Ltd for ratification of norms of licence

AA no-03L07420t0 dt. 18-07-2013

DES-I, DGFT may kindly refer to the above mentioned licence of M/s

L&T Ltd. The firm has requested for amendment olgIp^of.weight of

item no. 1 (Waste Heat Boiier -1) from 508,8 lvlT to 356'08 MT' It has

also requested for deletion of import item no. ? i."' Refractory Material

of weight 168 Mi. The request lras been examined' This Office agrees

to the following firm's ProPosal'

1. Reduction of export weight of item no. 1 (Waste Heat Boiler -1)

from 508.8 MT to 356'08 MT'

2. Deletion of item no. 9 of imPort'

The above issues with the approval of IA (KKT)'

04-01-16

DGFT, FTDO, NC-I
Depttrcf HI, UO No 3(61)/13-TSW(B) dated

HARADHAN DAS
Foreign Trade DeveloPment Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

色.編ak
-opment OfficeDev



Department of Heavy lndustry

NC-l Meeting dated 9/1,/2OL6

S,no AA No Name SlOt'iC- 1.647 I 17 42l G N-4/Repeat

24 3210077370 Alstom T Repeat of AA 770099232 and other item on net to
net basis with accountability GN4 as requested by

applicant vide letter dt 29 I L2l2Ot5.
41 410160110 GB Ense Under GN4 with accountability

607,
674,
615,617

6 1-8

Auto
tech

Wastage repeat of AA 41030238 as requested by

applicant.

625 310610931 Alstom l lncrease in weight of EP and input by same amount
maV be taken on record as requested by applicant.

NC may take a view

lndustrialAdviser

DES― |

HARADHAN DAS
Foreign Trade Development Offcer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi


